s
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR
oy | original Application No. 503 of 2003
a \ —
! ; ' ' ' Jébalpur this, the 1lst day of August 2003
7

Hon'ble shri J.K. Kaushik; Judicial Member
Hon'ble shri Anand Kumar Bhatt, Administrative Member

. 8smt, chhaya choudhari,
wife of Ashok Kumar Choudhari,
aged about 52 years, R/o Shitlamai-
viard- H,NO, 586 Kedarnath Ka Bada,

chamspur, Jabalpur M,P. cos AQElicant

(By Advocate - sShri K.K. Pandey)

Vs.

Through the Secretary Ministry of
defence New pelhi ,

2). The General Mansger,
ordinance Factory, Jabalpur,

5)e The ¢,0.n. comdt,
0.F.K. Jabalpur,

4)., Shri pshok gumer dloudhari Retd,
' 00C(OD) OFK Jabalpur, «++ Respondents

O RDER (oral)

By J.K. Kaushik, Judicial Member =~

After hearing the learned counsel for the applicant for
some time, he prays for withdrawal of this Original Application.
He 1s right in doing so, oth@rwise also since the applicant is///
not a Government employee,»there is no pro§ision in the rulg//

entertain such Qriginal Application. She may have some c;y/

/
rights but this Tribunal is not neant for it and it can

. o 9E>i?tertaln the grievances of the indivigual in accord7



x 2 %

Section 14 of the administrative Tribunsls Act. The applicant is
permitted to withdraw this original Application as well as it is

dismissed for want of jurisdiction.

2 The Registry is directed to return the original Applica-
tion to the learned counsel for the applicant for presenting
before the appropriate forum as ay be available to him. The

Original Application is dismissed accordingly.

~SXAJ4}WNQ~,i§f C&XIEZQAAZﬂl_,

(Anand Kumar Bhatt) (J.K. Kaushik)
Administrative Member Judicial Member
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